
O.A. No. 122 of 2009 

Order dated: 0304.2009 

CORAJvI: 
H on'ble Mr.JusticeK. Thankappan, Mernber(J) 
Hie Mr.JR.Mohapatra. Member (A' 

Challenging Aimexure-A15 and A18 orders, by 

which the applicant, a retired employee, has been ordered to 

vacate the Govt. quarters, this O. A. has been filed. 

The claim of the applicant is that he has retired 

from service as inspector of income Tax on 29M22008 and 

there was an advertisement given by the Department to 

deploy the retired employeesin the posts of Stenos, 

Tiisectors and P s 1,Uz a tr-iap 11TTn'1Tiept a ncr 

AnnexureA! 	and AI. ihe appli.caffl aI 	I icd an 

application for the above post in pursuance to the above 

notification. Since, his application is still pending before the 

authorities for redeployment, he submits that he should not 

have been directed to vacate the quarters. It is also prayed in 

this O.A. that this Tribunal may direct the Respondents to 

reconsider the application of the applicant for redeployment. 

We have heard the Ld. Counsel for the parties 

and have perused the documents produced before this 

Tribunal. 
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Admittedly, the applicant retired from service on 

29.02.2008 and hither to he is occupying the quarters even 

beyond the period available for a rered Govt. employee by 

paying double rent or the other statutory rent applicable to 

such retired employees. The question to be considered in 

this case is whether this Tribunal will be justified to interfere 

with such order issued by the Respondents or not. 

Admittedly, the applicant has no right to continue in the 

quarters after his retirement, especially when so many 

officers are 	in queue for getting such quarters for their 

accommodation. In such case, the applicant, who has retired 

from service one-year back, cannot be allowed to continue 

in the quarters. 

This Tribunal is also aware of the order passed 

by the FIon'ble Apex Court with regard to the eviction of 

quarters by the Ni Ps. and other officers in Delhi as well as 

in Madras. Taking into account all these things, there is no 

pjnund to interfere in the matter. It is also noted that the 

applicant has been directed to pay more than Rs, 28,000/- as 

due frc3nl blni to\vard ikinjaqe tf 

6 	 in the above cir unr$aiiCe it i nnJv proper tOT 

the applicant to pa '110 Hh.e rem on hs account to the office 



C) 

and to vacate the quarters. A. rerru ei r u itn tot 

cnideration rf hi appcon we tee! thai if the 

Iepnknt ITe. llvited uefl app 	Oj . ha ts ifien: [oo- 

out and not of this Tribunal to have any say in the above 

matter. 

7. 	With the above observation and finding entered. 

this O.A. stands dismissed as meritless. No costs. 
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